
REG ISTERED 

CENTRAL ADNINISTRATIVE TRIBUNAL 
BANGALE BENCH 

Comrnerci'l Coi plex(BDA), 
Indiranaçjar, 
Bangalore - 560 038 

Dated 

REVIEW APPLICATION NO -- 58 	J81( ) 
IN APPLICATION NO. 1653/86(1) 

VJ.P. NO --- 

Applicant 

Shri S. K. Srinivaean 
	V/s 	The Director General, ESIC & 2 Ora 

To 
4. The Chairman 

Shri S.K. Srinivaean Standing Committee of the ESIC & 
No. 64, 7th T.mpls Road the Additional Secretary 
f'al1.sweram Department of Labour 
Bangalore - 560 003 ministry of Labcur 
Shri M.S. Nagaraja Shram Shakthi Bhavan 

Advocate Ral'i Marg, New Delhi— 110001 
35, (Above Hotel Swagath) 5. The R.gional Director 
let main, Gandhinagar E.S.I. Corporation 
Bangalore - 560 009 No. 10, Binny Fields 

3. 	The Director General Binnyp.t 	- 
Empicyses Stat. Insurance Corporation Bangalore - 560-023 
ESIC Building 6. Shri M.S. Padmarajaish 
Kotla Road Central Govt. Stng Counsel, 

ct: SENDING COPIES OFGRDER PASSED BY THE BENCH High Court Bids 
Bangalore - 1 

Please find enclosed herewith the copy of 	DER,ø/ 

passed by this Tribunal in the above said Review 

application on - 20-8-87 	- - -. 

DEPUTY REGISTRAR 

(JuDIcIAL) 	1 

End 	as above 

7. Shri M. Pepanna 	 C] 

Advocate 
99, Magadi Chord Road (Near Stat. Bank of riyaors) 
Vijayanagar 
Bangalore - 560 040  



CENTRAL ADMINISTRATrUE TRIBUNAL 

8AiOALOFE 

DATED THIS THE 20TH DAY OF ALILUST, 1937 

Honb1e Shri Justice K.S. Puttasuamy, \Jice—Chairman 
Present:1 	 and 

j Hon' ble Shri P. Srinivasan, Member (A) 

REJIEJ APPLICATION NO. 58/1987 

Shri S.K. Srinivasan, 
14o.64, 7t Temple Road, 
Mallesuaram, 
Banalore. 	 .... 	Arjplicant.. 

(Shri M.S. Nagaraj, Advocate) 

V. 

The Director eneral, 
Emloyeest State Insurance 
CorDoration, ESIC BuildinH , 

Kotla Road, 
New Delhi. 

Th? Chairman, 
Standing Committee of the TSIC 
and the Additional Secretary, 
Department of Labour, 
Ministry of Labour, 
Shram Shakthi 3havan, 
Rafi Marg, New Delhi. 

The Regional Director, 
E.S.T. Corporation, 
No.10, Binny Fields, 
Binnynet, 
Banalore-23. 	 .... 	Resmondents. 

(Shri M.S. Padrnarajaiah, SCL;SC for R-1) 

(Shri M. Papanna, Advocate for R-213) 

This Review Aplication having come up for hearing 

to—day, Vice—Chairman made tne following: 

OR 0 ER 

In this amplication made under Section 22(3)(f) of the 

Administrative Tribunals Act, 1935 the applicant has sought 



-2— 

for a review of the order made on 30.1 .1987 dismissing 

his ADlication No.1633/86(r) in which he had challened 

an order of comJulory retirement in a disciplinary 

nroceediny. 

The princial ground on which the aolicant sought 

for review was that in Aplication No.1676/86(T) decided 

on 16.4.1937 another Division Bench of this Tribunal had 

upheld his contersion that the Regional Director, ESI ,(RD) 

had no competence to initiate the discilinary oroceedins 

against him. But this very question, had been referred to 

a Full Bench of this Tribunal in A1icaticn No.473 and 474/37 

which in its opinion rendered on 10.8 .1937 had overruled 

th decision rendered in Ajplication No.1678/36 and had 

ruled that the RD was comcetent to initiate the discilinary 

proceedngs as held in .No.1653/1936. 	For tue very reasons 

stated by the Full Bench in P.Nc.473 and 474/87 the orinciDal 

ground for review calls for rejection. 

In the other two grounds, the aplicant really asks 

us to reexamine the order made against him as if we are a 

court of a'eeal and come to a different conclusion which 

cannot be dcne in a Review. 

On the forecino  discussion we hold that this Review 
11 

ApDlication is liable to be dismissed. Je, therefore, dis-

miss this Review Ap3lication but in the circumstances of 

the case, we direct the parties to bear their own costs. 

- 	
L 	II 	-- r ice—Lhairma 	Member (A nEPU 
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